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ORDER 
The Union of India & Others (herein after called 

as Applicants) have filed this RA seeking to roview the order 

dated 07,032017 in OA No.350/1796/2016. 

This RA has been placed as per Rules, under 

circulation, for consideration as to whether this is a fit case to 

be placed before the Bench for considering on the question 

of admission. The relief sought by the applicants in this RA 

is as under: 

to pass order afresh on amending the 
paragraphs No.2 & 6 of the order dated 7.3.2017 
passed by the Hon'ble Tribunal in OA No. 
350/01796 of 2016...' 

I have gone through the records of the OA vis-ä-

vis the grounds taken in the RA. 

The applicants in this RA seek to amend the 

paragraphs 2 and 6 of the order for the reasons stated in 

paragraph 3 of the RA. But I find no justifiable reason to 



accede to the relief sought in this RA because in pararaph 

2 of the order dated 07.03.2017 this TribunI recordd the 

grievance of the applicant in the OA. Similarly, in parag aph 6 

based on the grievance of the applicant in the OA directed for 

cohsiderationof the representation of the applicant ad t is 

for the Applicants in this RA to consider the representation 

and pass a reasoned order. 

5. 	Under Order 47 Rule 1 CPC a judgment may be 

open to review inter alia if there is a mistake or an error 

apparent on the face of the record. It is well settled law that 

Oan error which is not self-evident and has to be detcted by 

a process of reasonihg, can hardly be said to be n error 

apparent on the face of the record justifying the courtto 

exercise Its power of review under Order 47 RL11e I PC. No 

such case has been made out by the Applicants in t is RA so 

as to review the order dated 7.3.2017, 

Thus, I find nd ground to entedain this RA. This 

RA is accordingly dismissed; 

Inform the parties according. 

(AYP t n a i k) 
Judicial Member 


